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Banks in Bihar (C.A.)
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g & st fas 25 wfrae fagre & it
#t *fee dfafadt fasdi &) 0 g &
i 1 7w graw T2 g1 U IqY MY
ft wfsarzat «¢v | &1 771 faq A4 W
fadte ®feard o1 gz a7 & fag #18 fadiy
FTH ®O gfaar & faafaw # fagre 3 fag
IBTGT ?

SHRI Y. B. CHAVAN : As far as
the inconvenience to industrics and trade
is concerned, itis certainly a matter of
regret for all of us. Taerefore, | had
discussed this matter with ihe hon. Mem-
ber when he had come to me. 1 had told
him ihat we were making all cfforts, and
I can assure the hon. Mcmber that per-
sonally I was personally taking keen
interest in this matter. But in the light of
cxperience, we have learnt that however
complicated the questions may be they are
capable of solution by understanding cach
other and trying to find waysin a constru-
ctive manner.

I would, therefore, request the hon.
Member that to avoid such things in
futurc. instead of straightway resor-
ting to a sort of extreme action,
some time must be allowed for such ef-
forts, and if ultimately those efforts fail,
then, certainly, a trade union can go its
own way which is permissiblc under the
trade union Act itself. We are quite aware
of this situation, and I am thecreforc keen
to see that such situation do not arisc again,
and for that purposc I am tryingto
remain in touch with the All-India leader-
ship of trade unions in banking.

12.16 hrs.
RE : MOTION FOR ADJOURNMENT

SHR1 JYOTIRMOY BASU (Diamond
Harbour) : 1 had given notice of an
adjournment motion on the murder by the
police of 11 young men in Calcutta. But
you have rejected it. ** We want the
adjournment motion to bc admitted. 11
young boys have been shot dead by the
police.

*xExpunged as ordered by the Chair vide Col. No. 208
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MR. SPEAKER : I have not said
anything yet.

SHRI JYOTIRMOY BASU : You
cannot make mc sit down, Iam npot
going to hear you..... (Interruptions).

MR. SPEAKER : [ have not said
anything. Why has the hon. Member
suddenly got up and started yelling?

SHRI JYOTIRMOY BASU : You
have rejected our; adjournment motion.
** And the reign of terror that they have
unleashed. . ... (Interruptions)

SHRI HEM BARUA (Mangaldai) :
I had written to vou this morning about
the discovery of the 11 dead bodics.
........ (Interruptionyr)

SHRIJYOTIRMOY BASU : 1 am not
intercsted in what he says. We want to
hear why you have rejected it.

MR. SPEAKER : Let one Member
speak at atime, please.

SHRI JYOTIRMOY BASU : #*

SHRI INDRAJIT GUPTA : This
kind of thing had ncver happened even
during thc British times; wc had ncver
heard of such atrocities being committed
even during the British times......

SHRI H.N. MUKERIJEE (Caicutta
North-East) : T would beg of you to give
me a little time. Wc¢ had given notice
of this adjournment motion this morning
because something has happened in Bengal
which shows that civil society has ceased to
exist.... (Interruptions) Somecthing has
happened in West Bengal, as 1 said a
little earlier, to which cverybody should
give his or her attention. Civil society
has ceased to exist, and for this situation
this Govcrnment is answerable. When
Parliament is sitting, we cannot allow in
a very important segment of our Indian
community things to happen which go
against the grain of civil living. Quite
apart from intelligently living, something
is happening in West Bengal which has
got to be taken note of, namely 10 dead
bodies of young men.....
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SHRI JYOTIRMOY BASU : 11 dead
bodies.

SHRI H.N. MUKERJEE : At five
different places, and charges have been
made by very responsible pcople that the
police were responsible, the police which
is being armed with tremendous weapons is
now being charged.....

SHR1 JYOTIRMOY BASU :¥*
(Interruptions)

SHRI H.N. MUKERIJEE : All of us
speaking together cannot help. But this
Parliament has got to take note ofit. 1
wish Dr. Ram Subhag Singh and all other
lcaders and even leaders of the partyin
power should come forward and say what
is going to be done. what investigation is
taking place and what remedial measures,
apart from the puiitive legislation of a
scandlous sort which they got thejPresident
to sign arc being adopted. Wec saw the
President yesterday, and within hours of
it, they got the President to sign on the
dotted line. This is the sort of thing that
is happening. So» we must have a
discussion.

SHRI JYOTIRMOY BASU : You are
protecting them.

MR. SPEAKER : Will you please sit
down?

SHRI JYOTIRMOY BASU : #*

MR. SPEAKER: You are unnecessarily
disturbing the House.

SHRI JYOTIRMOY BASU :**
(Interruptions)

AN HON. MEMBER : This is highly
objectionable.

MR, SPEAKER: There is nothing
before the House. I must know what you
are talking about. . -

SHRIJYOTIRMOY BASU ; Everyday
they are murdering people, shooting them

%% Expunged as ordered by the Chair vide Col. No. 208.
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down.
there.

There is a guerilla warfare on

DR. RAM SUBHAG SINGH (Buxar):
This is a case of gruesome murders.
Everyday we are hearing of something or
other of this nature. Therefores we have
been saying that there is no law and order
in West Bengal and this Government are
thoroughly incompetent to deal with the
situation. Things will go on like this
unless a permanent solution is found.
Therefore, this is a fit case to be gone into
by a judicial inquiry. Because the whole
thing has happened due to the fault of this
Government, it is this Government and this
Government alone which is responsible for
the chaotic conditions that have been
created in West Bengal. Itis the concern
of the entirc nation now to scc that law
and order is re-established and young and
valuable lives are not lost there. The
police are murdering people there. There-
fore, a permanent solution should be found.
But first therc should be a judicial
inquiry.

SHYI1 JYOTIRMOY BASU : 19 voung
boys have been shot dead by the police
during the last 4 days, before their mothers
and fathers.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Whether in your wisdom
you have rejected the adjournment motion
or not, I am not going into now. But
this is a matter of grave concern not only
to Bengal but to the whole country. I
was in Calcutta day before yesterday. Not
a single citizen there feels secure for his
life or property or anything. Since murders
have almost become a daily routine affair
in Calcutta and the rest of West Bengal, I
would like Government to make a state-
ment in the House. Automatically, as they
do in the case of railway accidents, they
should have come forward with a state-
ment (Interruptions). They should have
explained how these murders have taken
place because there are allegations that the
police have done it deliberately because
they are armed; there are also allegations
that other parties are involved in this.
We would like to know whether in this
particular matter when 11 persons were
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murdered, there was any other reason
behind the conspiracy. After such a state-
ment from Government, we can have a
discussion on it.

SHRI JYOTIRMOY BASU : **
(Interruptions)

AN HON. MEMBER : What is this
Sir?

MR. SPECAKER : You must behave
properly.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhanpore) : This is too
serious a matter to be ignored. Four
days have passed without the police doing
anything or finding out any satisfactory
theory. Cerlcutta is in the pail of panic.
It is widely suspccted that the West Bengal
police are building up a case to cover it
up. Our suspicionis that the police had
a hand in these murders.

This is a caily occurrence there, and
the way the police and the Home Depart-
ment of West Bengal are making state-
ments, our suspicion is that they are trying
to suppress evidence. If a public judicial
enquiry is not immediately held, the whole
thing will be suppressed. I can tell you this
is too serious a matter. The whole of
Bengal will rise in revolt if this Parlia-
ment does not do anything about it,

SHRI INDRAJIT GUPTA (Alipore) :
We have, in the last two days, received
dozens of telegrams from people living in
that area where these bodies have been
found, and everybody is so agitated that
normal life is not found there. Everybody
is saying that none but the police could
be behind these murders. Such things have
not taken place even in British times, that
eleven young men with hands tied benind
their backs were shot dead point blank
and the bodies have bcen thrown out.
Now they have been identified, and they
are reported to be Naxalites or suspected
Naxalites. We do not care wno they are,
but nobody has authorised the police to
commit cold-blooded murder like this.
They are passing laws here for preventive

** Expunged as ordered by the Chair vide Col. No, 208,
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[ Shri Indrajlt Gupta )

detention, but our fear is, and we have
been telling them for the last three days,
that the police are resorting to preventive
shorting and killing people in a cold-
blooded way. The Police Commissioner
has issued a statement saying that PD Act
orno PD Act, they will go on shooting.
This is what is happening there. We
demand that a discussion must be held.
You must allow as to have a discussion.
(Interruptions)

SHRI A. K. GOPALAN (Kasergod) :
It is a serious thing that has happened.
People are shot and thrown on the road-
side. When such a serious thing is happe-
ning, all thatis asked for is only a
discussion. Only a discussion will show
who shot them. Today's paper definitely
says that it is by the police. We do not
know why an adjournment motion is not
allowed and a discussion is not carried on,
when Bengal is under President’s rule.
People will be naturally agitated, and
nobody will be able to stop them.

SHRI JYOTIRMOY BASU :
17th till 21st they have shot
men.**

From
19 young

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Mr. Speaker, why are you keeping
silent ?

MR. SPEAKER : Thls is avery sad
reflection There is a limit to what. .

SHRI JYOTIRMOY BASU : No
limit.

MR. SPEAKER : You will have to
withdraw this word.

SHRI JYOTIRMOY BASU ; I don't,
because they have bcen murdering young
men,

MR. SPEAKER : May I request Mr.
Gopalan to ask him to behave well ? Can
you request him to withdraw these words ?
There are a number of things coming here,
very important, very urgent, and we

NOVEMBER 23, 1970

Adjournment 208

discuss them here every day, but it is not
the way that you cast reflection on the
whole House, and even on myself and
everybody else.

Will Mr. Jyotirmoy Basu kindly with-
draw what hesaid ? He is absolutely
defiant today and in his defiance he is very
much persisting.

I have to invite the attention of the
House as to the action that they propose
to take. I leaveit to the House.

SHR1 RANDHIR SINGH (Rohtak) :
He must withdraw that expression; other-
wise he must be thrown out.

ot Ho oo who  (FTANSA) @ F a7
S w31 § £ T 0F AT &
fan qedee F fRar Ir7

SHRI A. K. GOPALAN (Kasergod) :
Members from Bengal are agitated because
of these happenings. On his behalf I with-
draw what he said.......... (Interruptions)

DR. RAM SUBHAG SINGH : Those
words may be expunged.

MR. SPEAKER : All these words and
observations stand expunged in view of
the regrets expressed by Mr. Gopalan on
behalf of his party. 1 thank him very
much.

st slgmwrw @ (ATETER

)

)
FEqe AFET, TARY A Wek aAMUE AT
Tfed |

MR. SPEAKER : This is the last
chance 1 give to Mr. Basu. This is very
unfair.

SHRI RANDHIR SINGH : He must
apologise.

MR. SPEAKER : We have discussed
many things; many times Members get
excited. But thisis not the way. Anything

**Expunged as ordered by the Chair vide Col. No, 208.
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from him will not from part of the

records,

SHRI J. B. KRIPALANI (Guna) :
By his behaviour he has proved that.

MR. SPEAKER : It is unfortunate.
We can argue with each other, but this is

not the way of talking in this august
House.
ot wy fomA(AA3) : wemer wgreT,

FATT § S FEMAHT R & 377 facga
% g1 wgr & 5 awmeddy SuEal &
HHFEAT F F A7 g7 faged et
% gfa & g gaar g1 WrE 1 SEr A
FFT FIA § INAAT G g% & AT A
wEarl § gax wrs g fr wenfy o
FoaeET w1 F fqn s ety ¥ @
1 A @F FaT A qeT F AT FA T
Y faemr wifge ) zafag 70 g9 &
wraAT & f o Y S § ey g
g 11t & Ao T @ S F A
AT, . (TWAAR) . . . FEAT AT F FH
A& AT | TH AT FT AT AT AT |
.. (wmEaW) @1 FAEE FEA dR
gfeq &g o 7w g & 99
qT §EA F1 ATA &Y I91  FIT FT HFT
fear AGET AQ AT F AEAT R 0. ..
(zwaam=) . .

AN HON. MEMBER : We want a

public enquiry.

Nt srew fagrQ ardY (a=RIAgR)
qEeqq  WERA, FTH TFT FeATT  TF
FET T 7 FAT 99F  AfTFT A qm@
grogias 11 &pit F A fadaw F;T
g &, quET-oAiy A Ear e fR S
Mt Farae § NS zwag gu
gafag @rar § amqfea gaam g% & 1w
R M 9 qF @9 T4, R 09
T FATT § FATAI ATAT I8 I A
q%a F@T &1 UH HTAT ar g 2 fF
T ofam ¥ =1 afFT gaw e g
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frag g amma T FTwE & 1. (sqmwA) -
Fifs arafedl & ¥ g8 AW F FA
agas a1 5 3 gfem &1 @R qI@ &
gafay aEEarfaal & agaray & fav ag
gaid at £y fAdea i fm o a §
ag fFdl Mo & g @ at AfEe
aTlF @ ara 71 qar o0 aF fF 7 gearal
FNe fFa s aig a1, ..

st FowYo @Al : FHIWA av AT A
TR, qFT Al gW TgH F4 |

ot 3129 fagrd arorddY . ggET Al
g & f& 11 goament & A § ogw w9
HZTIA THTC FT A, HA Iq T THA
g AT fRT IaF Hax a3t Iars o awdy
21w g IfEq FEE a1 AW RS
afa 7 2, Fg9 T TAS@  faaer
SUL

SHRI S. M. BANERIJEE : Let Par-
liament discuss it.
SHRI SAMAR GUHA (Contai) :

Sir just one minute. Violating the
directive of the doctor, I have come to
this House today. because I have consi-
dered my life not more valuable than the
lives of the beaming young men who have
lost their lives nor the lives of their

parents.

Please kcep the
time. Come

MR. SPEAKER :
cloquence for some other
with your suggestion now.

SHRI SAMAR GUHA : I was so
much exercised over it that I have viola-
ted the directive of the doctor and have
come here Sir, it is an unprecedented
situation, that 11 dead bodies were thrown
at different places on the way where no
private car could pass through the octroi
centre or the check post. If at:night any
private car carrying any dead body or
anything had passed through the octori
centre or the check post, the police would
have taken notice of that and also the
name-plate of those cars or the number of
those cars. So, thereis a suspicion; there
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[ Shri Samar Guha )

is no check post there, either octroi post
or a general check post.

MR. SPEAKER :
details.

Do not go into

SHRI SAMAR GUHA : No police
inspection is mads. So, I say that the
whole murder has been done in conspira-
torial circumstances, in anintriguing way.
So many possibilities may be there; will be
there. (Interrupion). Tt may be a political
reprisal by the other opponents; it may
be murder by the police. It may be even
reprisal by those people, of the party to
which they belong. There may be other
reasons also. Therefore, this is a very
important matter. [ have also given
notice of an Adjournment Motion. This
Adiournmsnt Motion should be accepted.
I think that Shri Mullick, the retired Chief
of the Central Intelligence, should be sent
there immediately to enquire into the
matter, and say what has happened.
(Interruptiony So, T request that my
Adjornment Motion be admitted and the
matter discussed immediately.

SHRIS.M. BANERIJEE : 1 have one
submission. Either you agree to the
Adjournment Motion or allow a discussion.
It isnot asif a Call Attention is enough.
We want a discussion. I would urge upon
you that the Adjournment Motion should
be allowed, because, the statement made
by the parents clearly show that those
people were wanted by the police, and they
were boys of 15 or 16 years of age. They
were the best boys and they have been
brutally murdered. The entire conscience
of Bengal has been shaken, and this sort
of violence will become more violent and
the students will become more violent if
such things go on. (Interruption). Violence
will be met with violence, and blood can
be met with blood; if they want it they
will have it. (Interruption)

SHRI J. B. KRIPALANI : Sir, has
the Government nothing to say about
this?

SHRI HEM BARUA : I wrote to you
this morning.
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MR. SPEAKER: I know that.

SHRI HEM BARUA : Abhout the
discovery of 11 de:d bodies at Barasat in
West Bengal. Thisis a very disturbing
thing. They are young people of 15 to 17
years of age. Who has murdered them is
not the matter; they have been murdered.
Therefore, there should be a judicial

enquiry into the entire incident, and the
Government should clarify the position.

Wt frme w1 (qyE) @ osreae
WEIEE, TH q¥E A Az 9T 11 HqqEa
®rgar MY I I AT WEF W
9% fa¥ § 399 w7 ag faagwr & @
T ¥ fF akFdr Fma § rszefa wA
€A ¥, ka1 f aET T8 3
sfag T=r T Aza T @A & ) SO E
AT T ST FI AT =T F

FO AErRT, WIF TF (499% X
wegafa St 7 woAT Avefa zA Y fag
93 fF g =T91 FYT T w7 qF BTH
#€\ frar A | SAEE F g an frogd
TgA IH T AZH FIT T AT 24T Srav
AR qe qg wegafa & qrF srav wige
ar | Ty Y @ifag gar & f g
agh afiyg@r T § JTHARIT T 3 waT
AT F IET 9T ACH U FIAT ATEAT
3 ofrm wsr sxar =medr & ifE Im
g § wAAdz FT & qrad owEIA R
& Siw Agr 31 gufAg & SEgar g A
Gewtaffe qM@T gAY @@r 9T W I
I 7gt g% § =gw ger afgm afs
g 4 ¥ qTU HIHAT 527 F AA ATR
& 9 |

SHRI1 J. B. KRIPALANI : Has the
government nothing to say about this?
Thisis a very serious matter. Were they
killed by the political opponents or by the
police? Something must be said by the
Government.
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it AR | (e ) ¢ gg o g
93 11 FiqaET 1 I9 AE ¥ AT FW
&t 7€ g a8 uF ufy e wmer g o
T 9% QIWHEE 6o & qfew 2139 §
=i g wifgn 1 & § @9z =9
T@r ¢, Ifad ST I Wr § | FAIL CF
ardy st swed fagrdr arwadr 7 ag W
g g% frar ¢ fF g1 qwar & f5 ag
AR AT AFEATAT FaF g A1 gfew T
I W FIRF & | 7O FaAv g gfaw
sy # g9 ag ¥ fedy safew & qav
fgrug adt g fF gA#T AR FX AT
I FT T & &% < | ZqfAq a1 &7
FZT 48 agT AR ARAT € HX gEA A
g 9T USSR WA & 9feg =<1 &7
AT w1 fwar stra

SHRI RANDHIR SINGH : The
whole matter must be gone into by a
judicialinquiry. The elections are coming
not only in Bengal but all over the coun-
try. Some political partics may try to
make capital out of it, So, I want the
whole thing to be sone into by thejudicial
inquiry so that the persons or agencics
who have indulged in it can be exposed
and we know the real position,

SHRI AMRIT NAHATA (Barmer) :
It is really a very scrious matter because
ghastly and dastardly murders have taken
place. Every party is likcly to interpret it
in its own light. Some accuse the police
and some accusc the Naxalites for having
murdered defectors. All sorts of stories
are in the air and everybody is interpreting
it in his own light. It is most essential
that the government must come forward
and announce a public judicial inquiry into
the whole matter. Unless that is done, the
air will not be cleared. So, I would
request the government to order a judicial
inquiry.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH. (SHRI
K. C. PANT) : There is no doubt that

it is a serious matterr. If anything exem-
.
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plifies the tragedy of Bengal today, it is
that young lives should be lost in this
manner. It is of deep concern to all
members of this House. We had no notice
of this. We shall certainly collect all the
information and come forward with a
statement tomorrow. If you would like
usto place before you the facts by this
evening, we will do so. I am entirelyin
your hands,

SHRI E. K. NAYANAR (Palghat) :
We want you to allow an adjournment
motion. (luterruptions)

MR. SPEAKER : Will you please
sit down or not? This is not the way to
doit. Iam on my legs.

Now, when I heard of these murders,
personally speaking, I was so much shoc-
ked. But thereis a method and a manner
of discussing these things, No citizen of
this country should have a feeling as to
what is going on in this country, specially
in West Bengal. Every time, whenever
you demand a discussion on anything, it
is not denied to this House. We had
discussions twice during the last fortnight.
1 am not going to deny it in future also,
This is something which is continuing all
the time.

I may tell you that this is not because
Mr. Jyotirmoy Basu was so much out of
temper and even threateningor anybody
else. My reaction is quite jndependcnt of
that. I would only advise the hon. Mem-
bers that they should not exhibit such
tempers when serious matters come
beforc the House. You should not
exhibit tempers and cow down everybody,
including the Chair. That leads us no-
where. That does not lead to a proper
functioning of this House.

When I received this motion, 1
thought 1 must bring it before
the House as to what do they want. I
was not sure asto what was thc position
from the Government side. Normally, I
do get information from all sides. As you
know, this has been the practice. Even
on the Call Attention Notices which are
submitted to me, I get the information from
the other side. In this case, It is not beca-
use of the merits of the motion or anything
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or anybody exercising discretion in any
manner, but I personally think that some-
thing has happened which makes us hang
our heads in shame. There should be a
way out to find time to discuss it today
or any time convenient to the House. ...
(Interruptions)

SHRI SAMAR GUHA : 1tisa spe-
cific case of an adjournment motion. It
can be discussed in no other form.
(Interruptions)

MR. SPEAKER : Ionly wanted to
know from him as to whether they have
instituted a judicial inquiry......
(Interruptions)

SHRI K.C. PANT : Sir, this matter
has come up before the House. I will have
to consult the Prime Minister and discuss
the matter. If you want, I will come for-
ward with a statement.

MR. SPEAKER : At what time?

SHRI K. C. PANT : If you want, I
will come forward with a statcment in
the evening and give all the facts.

MR. SPEAKER : Say, 30" Clock?
SHRI K. C. PANT : Later. Then,
I will have more facts. 5 0" Clock.

MR. SPEAKER : I will have a state-
ment from him...... (Interruptions)

SHRI A.K. GOPALAN : Are you
allowing the adjournment motion or not,
Sir ?

MR. SPEAKER : I have not given my
ruling on it yet. I will just hear the state-
ment of the Minister and let you know.

...... (Interruptions) From the Home
Minister.
SHRI J. B. KRIPALANI : The

Minister says that the Prime Minister is
not present and he has to consult the
Prime Minister........

MR. SPEAKER : Let me know first
whether there is any judicial inquiry
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pending. After that, I willlet you know.
...... (Interruptions) In that case I will
place it before the House and I will go by
the wishes of the House.

SHRI H.N. MUKERIJEE : In the
course of the discussion on the adjourn-
ment motion....(Interruptions) that the
matter merits an adjournment motion....

MR.SPEAKER : No, No. I will hear
the statement and then decide.

SHRI H.N. MUKERIJEE : Merely by
hearing what Government is going to do
about it ? Something has happened, the
implications of which have to be discussed.
The Government may suggest a remedial
measure including judicial inquiry. That
is a different matter.

SHRI E.K. NAYANAR : Are you
going to shut out the discussion on
adjournment motion ?

SHRI KAMALNAYAN BAJAJ (War-
dha) : I have to make a submission.
While giving the statement not only on
these elcven Naxalites killed—a statement
should cover police and other individuals
also killed.

MR. SPEAKER : Itis only about the
recent incident.

12.51 hrs.
PAPERS LAID ON THE TABLE

STATEMENT REGARDING FIRE AT
BARAUNI RAILWAY  STATION

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI M.
YUNUS SALEEM) : On behalf of Shri
Nanda I beg to lay on the Table a state-
ment (Hindi and English version) regarding
fire at Barauni Railway Station on North-
Eastern Railway on the 11th November,
1970. [Placed in Library. See No, LT. 4348/
70).



